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Lallt Kumar & others . 7 . ™ ..Applicants.
'\. . N e h]
R Versus 7
UlO & others E a .Respondents.
ORDER(BY CIRCULATION)
S.R. ADIGE vewy -7 ‘,;‘l
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2. The grounds takeh -thérein do not bring
it within the scope and ambit of'éection 22(3)(f)HAT

. Act read with Order 47 Rule 4 CPC under whlch alone

5 N, 4 sme
any order /decision Qf9 the Trabunal can‘be reviewed.
v . .
X 'jé : 3. In the quise of an RA the review
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applicants have sought to reargue the entire case

which is not permissiblie in law.

4. RA is rejéected-
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(Dr.A.Vedavalli) : (S.RtAdLgé? i
Member (J) ) Vice ChaiTman(A).



